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THE  MINISTER OF ENERGY
(SHR1 A.B.A. GHANI KHAN CHAU-
DHURI): On behaif of my colleague,
Shri Vikram Mahajan, I'beg to move Y

3 :f,io
“That in pursvance of sub-scction (g)
of .Scciion 65 of the Elcctrict
(Supply) Act, 1948 (54 of 1948),
rcad with clause (b) of the Procla-
mation issucd on the goth June,
1981 by the Praident under article
356 of the Constitution with respect
to the Sigte of Assam, this House
accords approval for fixing under
the said sub-section (3) the sum
of onc hundred and fifty crores
of rupces as the maximum amount
which the Assam Statc Electricity
Board may, at any time, have on
loan under sub-scctmn (1) of thc
said section 65.”
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MR: DEPUTY SPEAKER : Motion
moved :

“That in pursuance of sub-section (8) of
section 65 of the Electricity (Supply)
Act, 1948 (54 of 1948), read with
clasuse (b) of the Proclamation
issued on the 30th June. 1981, by
the President under arifele 956 of the
Constitution with respect to the
State of Assam, this House accords
approval for fixing under the said
sub-section (3) the sum of one
hundred andfitfy crores of rupees
as the maximum amount which
the Assam State Electricity Board
may, at any time, have on loan
under sub-section (1) of the said
section 65."

SHRI RAVINDRA VARMA
(Bombay-North) : I want to speak on
this Resolution. The Resolution seems
to be a very simple "Resolution. But it
is not so simple. I will take a fcw minutcs
to explain how itisnotso simple. There-

- fore, I would request you to allow me to

speak on it tomorrow. e

' MR DEPUTY SPEAKER ; All right.

We wil] take up the next item. P. e
¢




